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Present : The Hon'ble Mr, Justice D.N.

Chowdhury, Vice~-Chairman,

The Hon'ble Mr, S.K. Hajra

Administrative Member,

The respondents had failed
to file written statement though time
granted. Mr, A.Deb Roy, learned Sr. C.G.
S.C. for the respondents again prayed
.for time. However, on the prayer of
Mr. Deb Roy, further three.weeks'time;:s
is allowed to the respondents to file
written statement. List again on
1942.2003 for orders.
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Member Vice~Chairman

Present : The Hon'ble Mr. Justice D.N.
Chowdhury, Vice-Chairman.

The Hon'ble Mr. S. Biswas,
Administrative Member.

Put up §gain on 20.3.2003
to enable the respondents to file
written statement.
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Member Vice~ChairmaﬂT

Written statement has been filed,
The matter may now be listed for hearing’
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SF% Khagen Ch. Saikia | ADPLICANT(S).

S/Sri J.L.Sarkar, A.Chakraborty . _
° ° e o o o s o o 5o s e o s & s o s s o o e.. o ADVOCATE FOR THB,.

APPLICANT(S).

-~ VERSUS -

Union of India & Ors.
Sttt ot sse e e e e e w o . . . . . . . . .RESPONDENT(S).

Sri A.Débz Roy, Sr.C.G.S.C..
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' RESPONDENT(S) .

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN

THE HONTBLE MR R.K.UPADHYAYA, ADMMINISTRATIVE MEMBER

1.

24

4.

Whether Reporters of local papers may be allowed to see
the judgment ?

To be referred to the Reporter or not ?

Whether their Lordships wish to see the fair copy of the
judgment ?

Whether the judgment is to be circulated to the other
Benches ?

Judgment delivered by Ho'ble Vice-Chairman




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. ‘?

Original Application No. 180 of 2002.
Date of Order : This the 13th Day of June, 2003.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr R.K.Upadhyaya, Administrative Member.

Sri Khagen Ch. Saikia,

Assistant Accounts Officer,

P & T Accounts and Finance Service,

Telecom Wing, North Lakhimpur. ...Applicant

By Advocate S/Sri J.L.Sarkar, A.Chakraborty.
- Versus -

1. Union of India,
represented by the Secretary to the
Government of India,
Ministry of Communication,
Department of Telecommunications,
New Delhi-1.

2. The Chief General Manager Telecom,
Assam. Circle, Ulubari,

Guwahati- 781 007. .« «.Respondents

By Sri A.Deb Roy, Sr.C.G.S.C.

ORDER (ORAL)

CHOWDHURY J.(V.C)

The issue pertains to promotion to the post of
Accounts Officer in the following circumstances.
2. The applicant first joined under the respondents
as Junior Accounts Officer on 13.5.1991. He was promoted to
the post of Assistant Accounts Officer on 1.10.1995 in P&T
Accounts and Finance Service, Telecom Wing, Group-B. The
next promotional scope of the applicant is the Accounts
Officer, Group-B Gazetted in the scale of Rs.7500-12500/-.
According to the applicant he is entitled to be considered
gfor promotion to the post of Accounts Officer though his
juniors were promoted to the higher post as far back as
31.5.2000. Hence this application for a direction on the
respondents for consideration of his case for promotion to

the post of Accounts officer.

a

3. Contesting the <claim of the applicant the

respondents contended that in respect of some payment of OTA

bills an enquiry was conducted by the CBI and on completion

~
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of the enquiry CBI submitted its charge sheet against the

applicant as far back as 18.3.98 before the Court of the
Special Judge,'Guwahati wherein a prima facie case under
Section 120B, 420, 468, 471, 477A of IPC.and Sec.13(2) read
with 13(1) (d) of Prevention of Corruption Act 1988 was
established against the applicént. The respondents also
contended that the competent authority already accorded
sanction under Sectioﬁ 19 of the Prevention of Corruption
Act for prosecution in the court of law for the commission
of the offences cited against the applicant. In the written
statement the respondents asserted that a departmental
committee met on 10.4.2000 to consider the promotion of the
AAOs to the post of AO. The DPC considered all AAOs falling
under the zone of consideratio including the present
applicant. Further in view of the fact that a prosecution
for criminal charge against the applicant was pending the
finding of DPC in respect of applicant was kept in sealed

cover. The respondents in the written statement also asserted

that on the basis of the DPC held on 10.4.2000 the competent
authority approved the promotion of 369 AAOs to the cadre of
A0 and order to that effect was issued as far back as
5.5.2002. In view of the fact that the applicant in respect
of whom a prosecution of criminal charge was pending the
finding of the DPC was kept in sealed cover. However, one
post of Accounts Officer was kept vacant for the applicant
depending on the outcome of the court case and the finding
of the DPC regarding suitability/fitness of the applicant.

4. We have heard Mr J.L.Sarkar, 1learned counsel
appearing for the applicant and also Mr.A.Deb Roy, learned
Sr.C.G.S.C for the respondents at 1length. Mr Sarkar
referring to the office memorandum dated 10.12.96
strenuously argued that in the instant case the applicant is

only charge sheeted and since no charges are framed against
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him the respondents authority faltered in resorting the
sealed cover procedure so much so when there being a
prosecution of criminal charge. According to the learned
counsel prosecution‘for a criminal charge begins only after
framing of the charge. The contention of the learned counsel
goes contrary to the very scheme of the criminal procedure
code. A criminal court takes cognizance of an offence under
Section 190 of the Cr.P.C. The competent court under Section
190 is authorised to take cogniéance of any offence, (a)
after receiving a complaint,of facts which constitute such
offence, (b) upon a.police report of such facts and (c) upon
information received from any person other than a police
officer, or upon his own knowledge, that such offence hag
been committed. There is nothing esoteric or mistic
significance in the expression cognizance. Cognizance of an
offence merely envisage of being aware of the facts stated.
Taking cognizance of an offence is a continuous process
which commence as soon as court applied its mind to the
facts placed underhsection 190 of the Cr.P.C in aid of any
of the methodology enjoined in clause (a), (b) and (c).
5. The Government of india sequal to the judgment of
the Supreme Court in Union of India vs. K.V.Jaﬁakiraman and
ors.,AIR 1991 s.C 2010 an office memorandum was issued vide
memo dated 14.9.92 mainly on the procedure guidelines to be
followed in the promotion of the Government servant against
whom disciplinary proceeding is pending or which is under
investigation. As per clause 2 of the said circular which
reads as follows :
"At the time of consideration of the cases
of Government servants for promotion,
details of Government servants in the
consideration zone for promotion falling
under the following categories should be

specifically brought to the notice of the
Departmental Promotion Committee :-

(i) Government servants under suspension;



(ii) Government servants in respect of whom
a charge sheet has been issued and the
disciplinary proceeding are pending; and
(iii) Government servants in respect of
whom prosecution for a criminal charge is
pending." :
A sealed cover procedure may be adopted in either of the
three conditions as mentioned in clause 2. In the instant
case the case of the épplicant was put up before the DPC for
consideration and there was no disciplinary proceeding
pending but then the prosecution for criminal charge was
pending by the time the meeting of the DPC was held on
10.4.2000. After completion of the investigation the CBI
submitted its report and sent him for facing trial in the
court of law under the sections mentioned in the charge
sheet. The said ‘charge sheet was preceded by the order
sanction for prosecution under section 19 of the Prevention
of Corruption Act accorded by the competent authority. There
-fore it cannot be said that there was no prosecution of
criminal charge pending against the applicant. Clause 3 of
the office memorandum dated 14.9.92 mentiones to the
category relating to the Governmént servant in respect of
whom prosecution for a criminal charge is pending. The
expression prosecution means "a criminal action; a
proceeding instituted and carried on by due course of 1law,
before a competent Tribunal, for the purpose of determining
the guilt or innocence of a person charged with crime"
(Black's Law Dictionafy). Prosecution in the context means
an initiation of a statutory éroceeding of criminal nature
before a court of law or a ~judicial Tribunal other than
administrative or departmental Tribunal. The terms
prosecution pertains to criminal - action, a proceeding
instituted and carried on by due course of law before a
competent court for the purpose of determination of guilt or
innocence of ' the person charged. The expression criminal

pertains to or connected with law of crimes for the




administration of penal jsutice. Admittedly, in the instant’

case the CBI submitted a charge sheet under Section 173 of

the Cr.P.C. The. prime attribute of police power is not only

the power to investigate into commission of cognizable
offence but also the power to prosecute the offender by
filing a report or charge sheet. Taking cognizance as aluded
earlier means to become aware of where it is used with
reference to a Court or ﬁudge to take noftice judicially. At
the charge framing stage the Court perse takes into account
the allegations made and evidence collected by police. By
framing charge the accused is informed by the Court the
exact nature of the charge brought against the accused. To
attract sub-clause III of clause 2 of ﬁhe office memorandum
does not require to reach the stage of framing charge. It
comprehends the case of a Government servant in respect of
whom prosecution for criminal charge is pending i.e. a
proceeding arraigning in respect of criminal charge is
pending before the criminal court. The materials on record
undoubtedly leads to the conclusion that on the date when -
the DPC considered the case of the applicant a criminal
prosecution for a ériminal charge was pending. In the
circumstances the action of the respondents in resorting a
sealed cover cannot be faulted.

6. Mr Sarkar, the learned counsel next sumitted that
even otherwise the case of the applicant could not be
overlooked for all time to come and atleast in terms of
policy decision,Athe applicant is entitled for consideration
of his case by the DPC by resorting the procedure of review
in terms of para 5 of the said circular. The object of thev
circular is to ensure that a disciplinary or criminal.

-

prosecution is instituted against the Government servant is
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not unduly protracted and all out effort are to be made for
expeditious disposal of the prosecution. In that view of the

matter the authority is reminded of its duty to review the

progress of the proceeding. In the instant case DPC was held

on 10.4.2000 and the authority might have been reviewed the
position of the. prosecution in terms of para 5 of the
circular. Mr Sarkar, the learned counsel also submitted that
fhe,applicant in fact is ldoking after a higher post and
therefore there is no justificétion for not considering his
case for ad hoc promotion. We have already indicated our
mind as to the necessity of making a review of the case
within the parametre of the policy and therefore when the
authority will review the case in that event it would
definitely  take into account all the facts into
consideration and pass order according to law.

7. ~ In the circumstances the respondents are directed to
review the case of the épplicant as per the guidelines,
rules and in conformity with the policy decision, keeping in
mind the spirit of the public interest and pass appropriate

order accordingly.

Subject to the observation the application stands

'disposed of . There shall, however, be no order as to costs.

£ | P
S . . Ve
: ( R.K.UPADHYAYA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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BETWEEN ©
.Sri Khagen Ch. Saikia

Working ~as - Assistant

Finance Service, Telecom Wing,
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Accounts
Offiper in the P &CT Accounts and

North

APPLICANT

1. Union of India, ‘representedv by

the Secretary to the Govt. of Indla,

' Mlnlstry of Communlcatlon,

Department.of Telecommunications,

New Delhi - 1.

B

-Assém’circle/ Ulubari;

Guwahati - 781 007.

2. ThefChief ngeral:Manager Telecdm,n

U RESPONDENTS.
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" DETAILS OF THE APPLICATION : - > féb
,; , 3

1. ; » Particulars- of -the Order against -which the

- application is méde :

_ The application is made for the promotion of

the applicant to the grade of Accounts Officer in the
i . . % . - o .

" Indian P & T Accounts- and Finance Service, Group B,

Gééeﬁﬂed'(TeIécbm.wing) iﬁ the'scale_of Rs.?}SOO-lZ,OOO/-

2. Jurisdiction :

The applicant declares that the subject matter

z

"of the appliéation is -within- the juriSdiction of  the

Hon'ble Tribunal.

3. : ‘Limitation :

Thevapplicaht declares that the application ‘is
within the period of limitation under Section 21 of the

Administrative Tribunal Act, 1985.

4.’ Facts of the case :

4.1 " ‘That the applican; is a citizen .of India and
as such is  entitled to the rights and privileges

guaranteed by the Constitution of India.

.

4.2 % That the applicant joined as Junior Accounts

officer (for short JAO) w.e.f. 13.05.1991 in the .
Depafthent of Telecommunications in the Junior Accounts -

Officers Service, Telecom wing, Group-C. He was promotéd-‘

‘contd...p/3



as AssiStanE:Aocohnts Officer w.e.f. 01:10.1995 in the Indian P&T

’ I

: Accounts and FJnance Service, Telecom Wing, aGrodp—B. The next
promotlonal scope of the the appl:cant is to the grade of
‘Accouhts_foloer (for short AO) Group. B, Gazetted in the

‘scale of Rs. 7500 -'12,500/-. It is stated that his

promotion to the grade of AO is due for a long period.

k‘vsgw Ly Saibin

4.3 ¢ That in September,, 1995 the applicant ‘was -

(~__jéfgﬂ et Spphol . FLES 58 forning )

posted Yas JAO there, he was by "an Oflice Order dated

\\26 09.95 locally promoted as Ass1stant Accounts Off1cer'
(for short AAO) and was asked to look after the charge
of.Ap w.e.f. 09.10.95.

‘Copy of the Order dated 26.09.95 is

enciosed as ANNEXURE-'A

‘4.45 " That, thereafter, member (F) by ah' office'
memorandum dated 10. 12 96 was pleased to appoint 118 JAOé
S

_including the appllcant to- the grade of . AAO w.e. f.

o . . ol. lO 95. The name. of: the appllcant was shown at ser1al.

)// - No.92 of the said Memorandum, and ‘in pursuance to.this’

'memorandum ‘the Chle 'General Manager, N.E. Telecom
* : A Clrcle, Shlllong was pleased to issue promotioh,Order,
dated 07. 08 1997 in the cadre of AAO w.e.f. Ol.lQ.QS'to

the appllcant

Copy. of - the memorandhmu ~dated
10.12.96 and promotion Order dated
7.8.97 are enclosed as ANNEXURE-

I-Bl &-lcl.

eontd...p/4
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4.5 : That the appllcant begs to state that he has

bezen dlscharglng the dutles of ap A@ since 18.3. 1996

-He was promoted locally on temporary ba51s to the cadre
of A0 w,e.f 18 3 96 to 13. 9 96 for a period of 180

days. The'promotlon was agalnst regular vacancy.and was.

not a stop-gap vacancy.

Copy of the sanction letter dated

6.1.97 is ericlosed as ANNEXURE-'D'.

4.6 . That'lthereafter, the applicant was again

promoted to the cadge of A0 .w.e.f. 16.9.96 for 180

-days by an Order dated 08 01.97. He was reverted to'the

cadre of AAO w.e.f.  14.3. 1997 by"an Order dated

19. 08 97 and was agaln promoted locally to Off1c1ate as

AO w.e.f. 18.03. l997vfor 180-days by the same Order'
and w. e. f; 15 09.97 for another '180 davys by an Order

dated 02. 12 97 .At present the appllcant has been

posted to look after the work of -Accounts officer-,'

'North Lukhlmpur under TDM/Tezpur on deputatlon bas1s by

&

an Offlce Memorandum dated 20. 12.2001 . The said

promotlons were against regular vacancy and was not a

stop gap arrangement.

copy of the Orders dated 08.01.97,

. 19.08.97, 02.12.97 and 20.12.2001

- 'E','F','G' and 'H'. respectively.

contd...p/5

are enclosed . as ANNE XURE -

Khagen, Chondsy’ Lowkiiq



4.7 That the applicant begs to reiterate that all

the above mentioned promotion Orders were said to @n

adhoc.and'temporary basis but'in actual the service,of

the applicant was taken against regular and permanent’

vacancies by-giving some artificialpbreqk/gap in the

promotions. It is stated that the applicant is eligible

for promotion to the grade of. Accounts Officer against

01.01.2000 DBC of Assam Telecom Circlé. It is worthy

mentioned that Circle Secretary,‘All-India-Accounts and
Finance Service Officers Association, Assam "Cirecle
Branch by ;a aletfer dated 01.12.99- furnished the

eligibility. llst for . promotlon,to the grade of Accounts

'Offlcer with reference to DOT s letter No. 10~5/99—SEA_
dated ll 11.1999 to the General Secretary of the said

Association. The name of the appllcant appears at the

top of the said el1glb111ty list.

Copy of the letter dated 01.12.1999

is enclosed as ANNEXURE-TI.

4.8 . That - the appiicant_begs to state that by a

'Memo No. STES-6/48/pt.1/200052001/94»dated 31.05.2000

the respondents have promoted 12 officers to rhe grade

of Accounts Officer on temporary and .adhoc basis in the
scale of Rs. 7560—12000/- w.e.f. 31.5.2000. The name of

the aopllcant did not appear in the said promotion :

Order. It is also stated that a large number of Junlors

to -the appllcant have been promoted to the grade of'

Accounts officer, but the promotion‘of the applicant

contd...p/6
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has most unfortunately not yet been considered and

~

given fer the reason best known to the applicant.

Copy of the memo dated 31.05.2000

is enclosed as ANNEXURE-'J'

4.9 » ) That the appllcant has been representing the.
respdndent authorltles for considering his case of

promotion’ to grade of A0 for a long period but no

'frultful result ~has come yet. By a 1etter dated

25 2 2002 the appllcant agaln prayed for review of hlS
prometion"to'the grade of AO. 1In the said letter'he-_
also mentioned that a large number of his juniors have

besen promoted to the post of AO, and he does not know

'the ?reason for. not promotlng him.  But mest

unfortunately the respondents have not ngen any reoly
to_the sald.representatlon as yet, nor, he has been .’
: 2 .. .

proﬁotEd to the post of Ao;

Copy of the letter dated 25.2.2002
is enclosed as ANNEXﬁRE—'K'

,,' |

4.10 . That for aprlsal of thls Hon'ble Trlbunal the

appllcant humbly begs to state that a charge was framed '
on. 03. l2.2001.1n the Court of Spec1al Judge, Guwahat1
against the’ appllcant and the‘case in the saidCourt is

pendlng. It is also stated that w=a chargesheet$<kﬁﬁ§}
e Geen

'64~6&—%90%-haenlssued aaalnst the appllcant and the:

- applicant frled an Or;glnal appllcant agalnst the eaxid

- contd...p/7
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charge sheet dated 07. Oi 2002 before this ‘Hon'ble
Trlbunal whlch has been reglstered and numbered as oA

No. 37/2002 and 1s pendlng for dlsposal It is humbly

Khogen

submltted that the promotlon of the appllcant to the d'
grade of RO is due prlor to the date of the aforesaid
chafées. | | | | - | |
4.11 3 .That'the applicant begs to submit that his
promotion ta~the post of AO has been thh'held by the

‘ resbondents"withodt aaSigning any"reason. It - is
shbmitted thatfthe applicant has been deprived of his
~pfomotion to the post of thnithout anyrjust eause,:and‘
his junie:s have been‘promoted violating‘all the rules
and administrative'norme'and proceduresf'Non—promdtion

~

of ‘the appllcant has - caused mental agory to the

v

appllcant and. he has \been suffering - flnanc1al 1oss

28

continuously. ' L

4.12 That the applicant denanded justice but the
same has been denied to him and this application'has -

- been’ flled for the cause of justlce.

5.1 ..Eor that.not promoting theﬁapp%icant to the
- post of A;'is violative Qf»Artitles 14, - 15 and 16.of
.the Constitution of.India.b‘v ' |
| ¥
'5;2 | Fdrrthat juniofa:of the applicant hdve been
promqted t?/dugh'he is eligible'for_pfdmotion against
A01.>Q‘1.2oo_o pRC: |



5.3 - For. that the promotlon of the appllcant has

been held up by the respondents without assigning any’ .

reason‘to hlm,wnor his representatlon has been dlsposedi

-

5.4 . For that the action of respondents is" the

: result of wh1ms1cal and arbltrarlness.

5.5 For that there is no just reason for with -

heldingopromotion of the applicant.

. L]
€

applicant,deserVes to be promoted with effect from the
date,his juniors were promoted.,

6. . DETAILS OF REMEDIES EXHANSTED‘;-

other alternatlve and eff1cac1ous remady uhder. any
rule. The app]lcant has filed representatlon w1thout

any reply.

7. MATTERS NOT PENDING BEFORE ANY COURT:

he
The appllcant declares that éhe app%teaat has

not' flled any case in any‘ other 'court, Forum or
Trlbunal on the subject matter. However he has flled an
OA No. 37/2002 before thls Hon'ble Trlbulal against

- charge sheet,'dated 07.01;2002 which is pending for

AN
disposal.

contd...p/9

5.6, . Eor: that in any view of the matter the

The appllcant begs to state that there is ‘no - -

\' g
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8. - RELIEFS- SOUGHT FOR:
Under the ‘facts' and _ciréumsténces stated -
above the applicént prays fofuthe foilowing reliefs.
8.1 The .dpplicant be promoted to the grade of AO

with -effect from the date his juniors were promoted

i.e. 31.05.2000.

8.2 - The applicant be given all the consequential

"’bénefits including monetory benefits with arears.

8.3  Cost.of the case.

8.4 } Ahy'other relief(s)-as the_ﬁop'ble Tribunal

méy‘déem fit and pfoper.

"The above ‘reliefs are prayed. for on the

-ground stated in Para - 5 above.

9. m"INTERIM RELIEFS:

May be aiven as the Hon'ble Tribunal deem fit

and proper.

10. This. application  has been - filed through
Advo~ate: - ;. . B S '
11.  PARTICULARS OF POSTAL ORDER:

i) IPO No.: 7Q 54 _7574’
| i:i)‘ Date of Iésue: O -4 2002 _
iii) iss\ixed from D o

iv)  Payable at :

*
Y-y

7<AJ5§EA é)Q%wmlxn g
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12. o PARTICULARS OF ENCLOSURES.

¥

As stated in the Index.

: .
Fe o

VERIFICATION °

I, Khagen Ch. Saikia, son of Late Tilok Ch.

saikia,’ aged about 46 years, resident of North

Lakhimpﬁr,do hereby verify that the statements ‘made in

Para-l 4,6 aﬁd 7 are true~te my‘knowledée and those

made in paras 2,3.and 5 are true to legal adv1ce and

'the rest are my humble subm1ss1on before ‘the Hon'ble

Trlbunalr I have,not suppressed\any material facts of

this case.:

" And 1, sign this verlflcatlon on this £8th day '

of May, 2002

SIGNATURE
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Yo S . Dgpartm ant of Telecommunications,

.~f9ﬂ O0ffice of the Telecom District. Manager, Maplpur, A
N o ‘Imphal- 795001 l o
»~ _ : : .

e : Co ; *****x******x*

No. E-8/A0/TFR/Posting/
Dt.  at Imphal, the 26-9-'95.

: - \
YFFICE ORDIR, '

‘Shri K. C..Saikia, J.A.0. who héve joined duty on
the B/N of 12-9-195 as J.A.0. has been locally prowoted as A ALO.
and his been asked 1o look aftén tho char e of AO. wee.f. 9- 1o*tgj
til. vegular posting of A.0. i arrunged by! the Circle O fice, '

ahislong.

Cherge Report may. be sent to'all;concerned.

‘ _(5 P ﬂ Lol "
A A. K. TVASTAVA )
, Telecom District Manuger,

Manipur, Lnphud =1,

b’y .
V v, . .

Copy to $e

1) The thcf Gcneral Ma nager Telccom., N. E. Circle,
whHJJonr—/93001

2) The General Manager (Development), E.Circle, Shillong.

3y  The Dy. General Manager ( Adnn, ), 0/0 C.G.M. T.,N.u.birblu,
Shilonge R .
40 The Director (Finance), O/O C.G.M.T., N. &, Telecom.Circle,
5hillonp=793001 » This is with reference to my telephonic disgy -
<nu<ua ion tocay .,JexAx®¥, Xxxpesxss As no A.0. is posted here,

vl K. C. Saikia has been locally promoted as AAO and has been
hud 50 look after the charge of A.0. to run this office properly.
Lhyu Lor approval of local promotion to AAO hos becn already sent xo
tn Cirele Office vide our letter No, E~87/JAO/TbR/203 dt. 15-9-195,

9). /A 0, (TAy, 0/0 C.G.M.T., N.E.Circle, Shillong.
\m Srrd K. ChSaikda, A.A.0., 0/0 T.p.H,, Tophal,
i1 P/F of Shri K. C. baikia. | /R

)  Epare, . -

y e

i . N\,«f ’A\“' (\vQ !
| Pl oy el agay
| ( A K. SRIVASTAVA ) Y
' Telecom District Manager,
-~ manipur, Imphal~1.

.\ e 'rwi ””gr”’mg!; ,
[N/t
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Car S N No.39-1/24-5EA - RREALE IS BERTIEN SR N g 5
o %g$ ( . Boverrment of Indxa:“ : ' V O /&*/0 mﬁ&; "
oy . Department of Tolu(ummunxLAﬁlunﬁ Mony tﬁw . r ,
o Saachar Bhawan, New Dplh1~110001 . ‘ " <78
AN . — 'l" o :;%
el Y. s Dated ., thefolh . Dbcemhpb,,1996 . % i
F k\\‘? TR E SV MG e LR
T OFFICE DEMURAMBUN 1+ 1 ey e L P 5
(4 . . 1 '.":\ 4 . te oy . ! i
MIVISERS l\ﬁmuilunm and pnutinu in the urudmlw{ Arstt,. Nccounta y 3
O“rf‘l(.u"“’" . RAEPATRTN ot . 1o S A ﬁ
L ean AVIORAL LA ' v E
. ol l .N..;(‘.N..y.*ux.l e e 1 . o . , . N
SO L AL T A - )
Nnmbns(r).p Telecom Fommx;axmn is, pleased . to , :
Appoing Hhae following Junior Accounta Offxawra Unlonqxng Lo i
the  Junior mMccounts Officers Bervice, Telecom. Wing, (Jroup ;
"G to the grada, of, A%Blb tant Ar(ountu,ﬂffxuurn,in the | PALT } N
Aecounts and Plndncw Service, Telacom MWing, . Group "pe * : f;
(Garetted) in the scale of pay nf Ris . 2000~60-RB00~ER-75-3200 . Ok
wilh affact (num 1 10~9G -, EVIRIRY ; vy [ ‘%f
~~~~~~~ -—----u.-_._..._-........_...__._..‘._._____.,_.:T~_.__.._....._ ‘_
Sl.  MNama of the Official Circle/0fficp. where working as -
No.  S/0hri/Gnt, y Ja0. | o -
T e e s et e e e T e e e e e e L o k¢
1. (S HﬂNMUbGM TN TELFLOM . " ! )
2.  TAPAN JYOTI HALDER BMTS CALCUTTA » . v
3. DERASKRTIS MITRA CALCUTTAY FHONIES 10 e P
N, Ga8i. MAHNIAN ' MTNL - BOMDAY o 7%
Vi KIRATL ACHARYN - ORIGEA TELECOM ‘ _ (i
6o AN KARACHE MAHARASHTRA TELE o o
kR BUBMALIT CHAND |, o, , MINL, "'DELHT Y '
, (. G, KAUL - JUICTELECOM, 0 o o
- Y. . BREERAMAMURTHY AP TELECOMuy o
2. . ABDLIL GSATTAR . AP TELECOM, .
1. GADAGTVANT SIV KLIMAR : ORIGHN TELECOM o
et VLG, GO UFy TELECOM. L
! 1. JABADIGH SINGH UP TELECOM: . A
o, A.AL SADML - ' GUJARAT TELECOM 1
,’ Lo RAJENDRA KUMAR AGNIHOTRI UPTELECOM v ' N
Lh, V. LAKSHMALAKH ‘ AP TELECDOM . - v .
7. MD. FAROOQUE . A BIHAR  TELECOM . . '
Ve Mio FOP. FERNANDES MH. TELECOM' s
SR e LOLTY RESKRI, - i, UF TELECOM ™ | \
- CT RAHINTL ' ) MADRNS FHONES .
.f\”/ R1. GORINDA FONERIEE v WB TELECONM
mE s De. RATURE | MH TELECOM .
G AL BINGH Vo ur TELECOM~‘,””,, .
. HAME BH CHAND. ' NCES DELHIL | . .
R, RAMESGH LCHANDER - SHARMA MTNL, DELHI ) |
D6, BWAPAN KR, KAR Grm, caLcuTta,
7. M.8. KHAN . .. \ WP TLECOM .
B3, RAN - @OEﬁL”BAGQK, GMP. CALCUTTA., .
! 'y N ST A ! coL

.
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Se b ke
x ,xywqm AR :
w l"r ﬂ. ! ! .
N : . rt S
I"i,ﬂ ]U ’M g . [ !
R.C. MATHICS MH TELECOM R
YASH PAL cupvaﬂ3”"“?\1 R TELECOM - ' ’
HARJIT BINGH BAWA o Jotmt oviMpnL DELHIj X
MAHESH! PRAGAD im0z T b donypyiopep 0
 TaCo LAKSHMI  BAT »v wall, DU MADRAB A PHONES :
TOM PARKABH JHA - ¢ P TELECO T4
. CHRISTE FARIMALA” hﬁ3““ N TELECOM o o o AR
KANTI RANJIAN GUHA 7% vy GMP CALCUTTA 5t alde Y
AMIT DAS GUPTA’UﬁUgﬂﬁﬁpmﬁaLM_]quMP CALCUTTA i, 1t
MOHD MOHMOOD JANY AP TELECOM. 7 il
* NAND 'KISMORE » W wild ad Q“"‘MHAPYANN“TLtEcqy“’*“HQ‘ '
OM PARKASH BHARMA = ' RAJ. TELECOM' ik
M.R. BARBHALYA - 7 v, ABBAM TELECOM l 1ign
BHYAM NARAYAN THAKUR *#%“+% ~ "‘BIHAR TELECOM. :q ey
e V.V. BHAGIRATHI RAQ * - AP TELECOM: %", 0 Lqa
" PJS. NAGARAJAAMAtT  mnow ! My OpOMBAY! . | A
RAM KRISHANA' BAIPAT MY 1l vegeammd 41 oage :
'CHo YADAGIRL rtart ted et ppdTELECOM tdimT e 94 I B §
© GORA CHAND DUTTAM. 3 Jube o g od_oyrrald 14 "0 SR
MANBAR B8INGH NAYAL o™ /v MTNLDELHIS  #d0uwa0 AT 4
DURBHOLE © e ooyng M TELECOM  Lheddened) IR 1
T. MALLAIAH (BC) . Ve AP TTELECOM I 20t (1) bw | g‘:ﬁ“i?
FHOOL “HINGH CHAURARN ™" M TELECOM *7T T T {'?r 17
MOOL CHAND ' PRAJAPAT {1 - St RATUTELECOM wmald 18 SR B
Vo KRIBHNAMURTHI «UNL TN TELECOM g ou Lo %J?
VINOD KUMAR BAJAJ === mmmme o GMTG  CALCUTTA ~mmm o ~- SERANT.
KN, FARAGHURAMTI MTNL 'BOMBAYMR . L} AR |
SURYA AL e UP/TELECOM. MATMAT 8 SN |
SUBHASH CHANDRA“DUBEY BIHAR TELECOMMT  .€ S
MANL BHATTASALYL D WB TELECOMM , 2.0 . ¢ ot ;
U.D. FRABHY - ' 71 MTNL , PROMBAYINATL LT AN
S." VARALAKSHMI ! AF TELECOM.! .1.A LA A
G. RAMAKRISHNA 1" | GMM MADRASY'GHINE LT BRI
A.B. CHAUDHURY. 3L Ch , ASSAM TELECOM 1.0 .8 ' r
S.N. UPADHYAY “ih , UPCTELECOM /10 .4 @
D. FRARBHAKARA RAO : ARPYTERECOMMI N (88, Gt
BOM - NATH - HinsAr" ™ OEMTS! CAaLouTTA AR L1
RRAJENDRS SINGHL OMM CALCUTTA .1 v L 44
VINAY MOHAN BLUETA _ TELE'DTE. TYasdAL L&Y
K.C. VENKATA REDDY AP TELECOM:® .6 o)
K.S. VIJAYAMLAKSHMI i ORERALAT TELECOMLAN . 2)
LAKGHMY 'PREM KUMAR - - MADRAS /PHONES: v a1
ALOK KUMARY CHATFOPADHYAY . GMM CALCUTTAY .ot .\
BHELM &INGH' YADAY. RN COMP,UNZI 4 . 9.q .81
KASHMIRT LA WY o FUNIAB TELECOMIN:Y .9
RAM'DEN PALT RO ‘”“'}‘ UP TELECOM 'R .8 .08 -
TRV PHﬁKRABOhTHY ~ AtgaM el zoon 107 18
TLBOTOG BYSKas It ' TE GUWAHACT! -2l (B8 .
ADHLY SHAM QACHDEVA " HOARYANA ELECOM™A " 489
h. JSHA ! S KERALATTELECOM'™T ; «#8 v«
v. GUNAkaHAénN”‘ St ““CGMM”VAbRAS‘“‘”AH:"85‘ 'vf
KUSAT"HARTIAR(SCY "0 ) | UP "relecop MATANR - .88
K. SHIVARAMA KARANTH - FAPNATAKA“TEICCDM 8 SR
GURURAJ ' ROHIDEKAR : KARNATAKA TELECOM <89 [k'iﬁﬁp
P. TAMILSELVAN T SAMUEL TN TELECOM S i
reo - , Ry
N & B
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» o wie. HACHHAP T 15 TELECOH * =Y Llmtanoauwi b T
05, ARUN KUMAR SHuUkLA " ¢ UP TELECOM I |
G6. 3.0 BRAHMA CHARY 'ive 0d < hIuorgUIARAT! TELECOM 'y Sy S
(7. SANJAY GARG . ed .. PUNIAB TELECOM™ Atbamed R
8. F.l. MONDAL (8C) ¢ Aetlop omP O TELECOM ¢ o v RS ‘
. D.G. PATHAK,. BT TELECOM,, ™ - = e YRR |
GO, T.B. MANOHARI ™ 'v~¥\i'*f“ TN TELECOM §% ‘:‘f;%q‘gf‘,/ jo o0t
71. T. GOVINDA BHAF! AUy YT ARNATAKA TELECOM @ &i\m._ﬁuvﬁt et
e ruawng,nu_balhla_ VUL LA T poaaM TELECQM - u&,,¢4w—~% or AL
" X4aTRRISHANANDAN SINGH * -y -3 ~BIHAR TELECOM . - Y
: 94. KASHAR MAL (SC) CE ST R VT S K .
5. M. PANNEERSELVAN=T -0 0! A TN TELECOM .\ on
96 ' N.GY RAJALAKBHMT 2 minT e UIMADRAS PHONES, o :
y7. GUERATA ‘ROY AN ITAHERIR by g g NAEAVAA
GE, K. GURUMURTHY' ¥ AL R G ‘MADRAG ! BN o
/9. RAMA KANT- LAL DAg M-V !—dJM“*“BIHAI‘WEPhCOM TAN L ;?
LO0. HRITESH Kumar eyl T CRaTAgTHAN ‘reLecod! T i
Lo AMAR DUTT LAKHERA 080Ty 990 MINCINDareat Tt L6 g
102, MOHINDER NATH v, sd FUNJAR‘WP!LPOM‘WW""‘ y VAN
03, HIRA LALU(GE)® 7 marmeekel g e ML Np s Tali L8 b
10f. FROMATHA HALDER (8C) - - " WR TELECOMSN#s 1unl) D
10U KUMART SUMITA ASH EATED o gy TELECOM !PT ~””’ .G A
YO0, FIRANEGH 1. JOSHT 4 (il J’-°'vnnmnﬂavn«TrL|rnm -0 i
1o 3. HONUMANTHA RO - 1Ll v gy mapragh TR 2 N :
JO0. D.J. CHAUHAN (GC) ' hende’d nurAhn|”1LLLCOM'“" +ef T
109, G, KAMESH BUINRAT 1E|cr0m“”7 o %
y1G. AJH. QUERESHIL -+ ' OERHT RAINGTHAN TELECOM (0
111. 3. JOHNSON RODRIGO MTNL ' BOMBAY I
1100, M. VENKATESGWARA RAD GHTS CALCUTTA
114, RAM JUJAWAN RAM (BC) , UP TELECOM
114. R. AROKIASAMY ., TN TELECOM Py
115, FITAM"SINGH RAWAT (6T).  «  MINL ND , ¢
116, SUMER'RAM (BC) g BIHAR TELECOM : 4,
117. MOTI LAL . , UF TELECOM - B
118, SHAILENDRA KR BHARMA Ul TELECOM \//’ o Y
RN gﬁﬁ
. © ALl .« the officers dentioned above.pn‘promot1on 'asﬂth- ;%H‘
Amett. Accounts Officer are allotted to the same circles @ in I wﬁﬁ
which they. ard working at present and.the, Heads Df circles,u”'y sygﬁ
may post them aga:nﬁt the exﬂfting vacancies. (‘g;J 1%?{
SRR R NPT e : e - et
TN --,,The “p»omotionsof‘the afficers is further subject: }'f ﬁgﬁj
ta  the, comdiiimn ﬁhdt'no,Ldigcip}1nary/vzgxlance case s e ﬁkqﬁ
pemding or uontemplniad'agaihtt the officer. In case of any . &;h
dihLlplLﬂuIY/VlgllahCﬂ catie of the type referred to in Cthis o jnﬂ%
office Letter NA: :6={6/71=Nisc. dated p5-~3-72 read with thisﬂf”?rlﬁﬁT
offico Letker  Nos 56=18/76=Disc. 1 dated..8-9-76 -and the'xm§f,53§¥
NOF&Trg. OM Nos BE01{/64/51=Egt k. (A) dated 14-9-92 is  pending ngxﬂ?gﬁ!
against the efficer orﬂzomé punishment . like stoppage ofy f,?y%ﬁ
13

increment s cufrent; ke shculd;not be relieved on promotxonﬁzg

Aand the  matter bhadld bé reported  to ' this , office "/ f}%&!
lamediately. ' , . ‘"_‘iﬂﬁﬂ
. The gdviority 6f the officers will be communicated -Wﬁq
R
" g "b
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e T P Q~0? L e
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separately. | ¥ BRTRIE RS O D R &
’ 3 ) IR F LN I I VAR A ‘f T
YA ‘ Complzance ghould be reportedy mon Jthisr office it
zmmpdlatmly. L s HLW YELL Y LTl s
AU ' L r\ai.t‘ e i.-"'-‘-
" . ) P i , U :\ ."IJ'J‘? -ﬂ.T ,UP ' .} ."',' . ‘.
4 o ew (BUNTL KUMAR ICHUGH)y 1 " y¢ ' g
W comive n Asstt.DirectrBGeneral (BEALy 40 . 1:.} ‘14
. N - AT IRV ETATY EATEN R TE Y ol A R
Cupy to: CULat s JAN RAMUR ek gt At
LI T (S R} 1 LR I ] . 3 P
1. Chied Ooneral Managar, Tniwcom, AF/AGQAA}BIHAR/GUJ@RAT/ f;f‘;
HARYANN/HIMACHAL. | PRADEBH/J L/ KARNATAKA/KERALAMR /0 ’ ’*,'.", ]
MAHAhASHThA/NC/OhIbaA/PUNJAB/hT/TAMILNADU/UP(b)/UP(W)/ IO
WEST BENGAL/ALTTC-GZ/NCES, N. DELHI/IASK,LDRrE bUNAP@TI - L"ﬂﬁir‘
. Chief General Manager, Telephones, Falcu‘ta/Madras . . {f:“g
B Chief Gereral Manager, Telecom Projactm,q Naws Delhi/ il
Hombdy/Calgutta/Madnﬂs. Lo "0 e vy : {NE
4 Chief General Marager,, Telecom Mtce.,New Delhx/Bombay/ ; :ﬁ
Madras/Calcutta. RN .:) TR N B RO | : ;"'
Ui LGM. Telecom Stores, Calcutta \ ot oy e
6. FAALMTNL, Jeewan BhA\tl Rldg. New Delhi.;;vr- K o ,
7. CGM, MTNL Bombay/New Delhi. B S i
C.. CGM Telecom Factory, Calcutta. SRR LN TR TR TR S 1 é
9. CGEM REF Nagpur. R Y S .y.;
10.  Gr. DDC(F)/DL\ecth(SEA) Telecam Dte.x,;ﬂr NI,
1. PFS to Manber(F) | Gt o rl .”.‘ tt
0t .*..;"". SRCAR Y K
' '/”1({;‘-'4(‘;, ' ': :"; K
G (BGR. DHAWAN) 7“{:, o fy
i Accounta OFflcer(SEA) v, R
i ARG N ey SR &
Y S n‘“'|11m Py PR [
\ ‘G e m be, » * NI ]
L I P B SUn L ey
e ' [T RET] jnte AUt TR & ANERRIY
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e e 'J'; wit’ 1(; ".44/ 3 et Rt
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DEPACTUENT CF ToLEGORHUNICAT [ON

LWELSR OF THE CHIGP GEHERAL MAKAGER NellTRLYCGT CIRCLY '\7\
. SHILLOMQ ‘
r 3 ' _
e fﬁ?ﬁ&Wﬁw?G?/Ch@VIII Dated at Shillong tha 07-08-97
. _: ?'r;” ' l(.) g . ‘(
AR PR e

A . 2In purausace of DOT/ND lottor Nod 59«1 /94300
. doted 10.12.96 the Chief Oenoral Ewnager NaPuTolason Clrelo
T Arndliong 1 pleased to 4scue the folloving promotion crdep

~&n the cadre of Asstt, Agcount Officar in PuT Ascounis untl

-Pitence  Sorvice Telecem Ving Group °B° (Gazaetted) in
ncile 0 pay of B 2000_GO=2300=EB=73~3200 with offool: Lron
1= 0=1995 % ' T ff
\/ ,
SL Noo Name of the 0fficial Cirele/ Office/ vhiorg
. worling s Jeh.OQy
o1 J ri Khajan Ch Saikia /0 DM/ Irépned we o '
\ - /// : HeEs Telesom Clrole,

‘() - / - Sendority of the officer will be commnicatad
\\: / saporatelys The pay of the officer may bo Loxed wndey
\

narmal €8s

Charge raeport may be sent ts all oonserned,

| Get )””

(Rels Ramasubrananian )
Chief Accourts Officer (if))
0/0 The Chief Genaral Manager B,
Talecom Circle Shillong «793001

Copy ta e

1) Dor/iiy WePstoy hin lotlor Noo 20 0w1/GLenmy
‘ dtd 10.12.96 for infawnation.
2) Z0M. Inphal
3) 8rs AO(TA)/Shillong

\_-4) Offioar concorned
5) PB/F of the officer
6) Spare.

J/ rd ( "('f"u'\'.(}r‘ (‘(j ;. '
gﬁ} . ﬁL? w)/' For Chief Ganoralyﬁ&%ZQQr He Do Tnloson
pr. o Circle Shillong «793007
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£acta lancthon af Chiegf ﬁenoral Mtnnqur N.I. -

“olex:om cixcia #hilleng s hereby conveyed for sffigisting

promotion ,gin tht oadre o! Aommnaa ufricar ay detailed balwg -

t
l

TG T o o
un u‘ca qaaxu ANG O/b ’rma mms. Imphu). J.- - ‘

‘prompted: lecally em tempersry basis to the wodre
wt Abcounts Officer with efflect fyom 18-3-9¢ te
11-9~90 for a pariod of 180 daya.,

.A\‘-
‘~l~<\ rx

) ,
L by
i A\ - N 4
A AR S :
, ! L e s { . . f . . . . "
Coe O S W g Y . . . !
. o w o "\’ “\ .«.,', .,\:? A .-' . “

_ v‘xho abwa promtien J.n given ‘camperarily on udhoc
basis & stunds revertsd on axpiry of 180 days im the cadre o8
of Avepunts Officer or any other crder is issucd £rem this
efffice ok jmining 0of rogular incumbent which sver is sarlisst.
The prosotion  will net bestew any claim on the efficial for
soyular  absorption not the gservice se rendered hy hin would
count fux thﬂ purpoao nt 1ncr¢msnt GtSe

.": )‘), o )‘

pey of ﬁh& azwm may be fixed undot
u.«zz(n m fa .

The Ohdrqi !Iﬁ%tﬁ‘muy be sant to all canecrnad.

T ‘.,4‘3 . . L A L R . R //
R <5 ] -
L ' LA : /
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e :‘ N X ' o . N / L

N ‘- ‘:}-.' i "‘.‘.‘..’,_w;;,'.-.‘ o i " (n.n‘ maﬂ."brmnim )
i;%ﬂﬂz“““(rfu-'» Chief Accounts Offigar

AR e o{e The Chief General Mansger NE.
A B . ' Telecom Circle Bhﬂl(mq ~X
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a * DEPARTMENT OF TELECOMMUNICA™ION | o)
o  CRFICi F THE CHIE? QENERAL MANAGER Il.E.TELICON CIRCIR
o S anzLLong -
Mo STB=1ET/CheVIII Dated at Shillong th. 8=1-1997

The Chied Gencral Manazoer N.E. Telecom Circle,
''ag .8 ploased tc issue the following officiating order
«in way Q2dre of Aguovats 0£figer purely on temporary wax ond
tinoc basis froa the date ghown against tho ogZicial below,

en temporery basi; to tho cadre of Accounts Officer

1 38 KeCy ntkia, ALQ 0/0 TOH/Iuphal 4o promoted looa%é§ .
© with effeot’ from 16=0-93 for 180 daya, ‘

The sbove promction 1s given tomporarily onadhos

~ basis & stands :everted on expiry of 180 days in

the oadre of A.é?c or any other order is issued from g,
this offica or on jo of regular incumbent which ever
is earliest, The promotion will not bestow any claim ‘
on the official for regular absorption nor the

gervice so rendered by him would count for the

purpose 4f increment atos

The pay of the official may be fixed under
FR=22(1) (a) I,

Charge raport may be sent to a11 concerned.

g(f/..__.
(ReRs Ramagubramanian ) .
Chief Accounts Officer ‘
0/0 The Chiaf General ianager 2
Lopy tose . N.E. Telecom Circle Shillong = |}
1) IDM/Imphal |
‘ o ¥
2) &r. AO(TA) : llong -t
\//}) 0fficial oconcernsd
&) B/F of the offioial

3) STB/AO=1/Vol-VILI

0. (;‘.“ ‘:4_L|c*\-3 3 S R

RN T(T5Y
For Chisf General Manager N.E.
Telecom Circle 3hillong =753001
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' V.o b .( Y e
xA ’ '[[/or QA bh'/
< DIPARSNELD (P TRLISGSWRIoAIN - -
ST e 0F MR O OtIAL BANAGER %;TJQM Elion.
| SHILIALD Y

Jne BINAGX N A3~V ILE

AR ,,_'.5.4,»@ TN RN "2 2ot
SR

Tho Direstor (P & A ) HeD%y Tolenon Cirole,Zhillong o
Ar plessed 19 4gsuv the follosing paversien/aZiletating pscontion”
conelr 4 tha oodee of Agseaats WWLlaey 2o tha dato slovm ;

P Kot Py
15 Srd Kedd Batking MO 0N the Tl il REmgas lashal L 8
¢ who weg oflarcd ¢o 0f2iciuto an 8,0, weneftum 16:9.96 |
for 169 ma 43 poverted to tho cadre °F AAD we0.8Ton
043,57 v L
Na Ord KoUy' 808343 AAY /0 Tho TeboMy Daplwd Lo proidtod % o
dogally o officlato as Acls WoCedmuxa 18e3.97 Lo -
, 900 Qoysy
/ The abows afficinting provotion’ is given tewncrarily
J_. A adhoo Dagie and stands roverted on axpiry of 180 duys in the
$dre of KeQs or amy othsr corder is dscucd to this oet
‘ whilgl gwire s She eWwrlders The promotion will not bestov any
b winda on the offiniul for segular absorytion nor the servico
me rarigered by hin would count for thd purpose Af incrancnt
/ il dondority otoy ‘ 5
Chaiga Poport miy bo aast to oll concoraede .

Relle Ramasubramaniaa ) = F .
Chiof Accounts Gffieer () b
0/0 The Chief General Manager NeZe § - |
Copy S0k Telooon Cirelo Snillong ¢

59 FeDay Daphadd
23 tiwd LO(TA) Coillomg
Bé Pf? ot the oifigial | -
G 0f2inial concarned \ 5 g
Be tyawad o N ,;

Por Chiof Gensral Managze N.Te L
ML Telcoom Cixrole 3hillong POV
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CTRACH 28 ThE CHIAY CRIDRAL HMARACER N.E.TELECCH CIRCLE SHILLURG S

' | 1

ffoe BUD/ACI/VolaBX patod at Shilleldg the 2«12«97 L

The Direotor Pinanse & Acoounts N.B, Tolecom Cirele
Shillenyg 38 pleased to fosuc tho fLollowing reversi officm&mg
Iraastan ordor ir tho cadro of A.0. from the date showvn egainst

thae odilfeial beleve | : |
| | e
1. 8ri K.C¢ #Haik 8A0 @ffico of the TDH,Imphal was
crdared to officlato 88 Al w.o.from 1843.,97 for 160
doys is Povertod ¢0 the cadro of AAO w.e.rrca 13.9. 97 A/N ¢
‘ | bis o
|
2o ard B.Co Puul J30 0£2ice of the TOH, Dimapur was ordered
<o 02320131:0 &g A.@. Woaofm‘ 19650 for 180 days io
revertad to the cadre of A0 we.a.from 14=11=97 A/R

‘ l
g Sri K.C. Saikia AAG Office of tho DM, Rbwamm Xmphal is

" promoted locally as to officlate as 4,0, in the Office
of the TOM,Rimqgnoe Imphal  wee.from 15,9.97 for 180 dayo

be gra B Co Paul JAG Cffica of the TDM,Dimapur is promoted
locally te officiate as A0, in the Office of the TDH,
Dicapur wee.from 17=11=07 for 180 days.

' i

The above promntion 4is given temporarily on adhéc and
temporary basis and officers reoverted on expiry of 180 daya
2w cadre of A¢8. er any other order is issued to this effect g
oy on joining of pegular incumbent which over is the eurlier’
Tha promotion will not bestow any clain on the dfficial for fegular F
shaorpticn not the service £o renderred by them would count for the
purpose of inorement etos - i

The pay of Sri B.C, Paul may be; £ixed under PR=35
Charge report may be sent to &ll concernedd .

S
»\( -{d \J\'/\\ \¢

83/

( R.R. Ramasubramanian g
Chief Accounts Officer (Hd

0/0 The Chliuf General Munager N.E.

copy Lol Toleton Cirole Shillong 793001

1) TEK/Dimapur/ttempur O\ lof

2) gry AO(TA) Shillong

-3} O0fficinal congcerned
4) B/¥ of tha offidef
5) Sparad

.
AY
0 v o @itjmanong—
< :

N

y}}’} dJ" or Chiof Genezf'&l Hansgor Lo
W »Teleden Ciprole Shi ore o sk
Mv , fhillong «793000%

'
|
|
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B \,’/ \ KO / BIARAT SANCHAR NIGAM LIMITED
b”' \ . ‘ (A Govt. Of India Enterprise ) ;—‘\
/ OFFICE OF THE CHIEF CENERAL MANACER _ J
' ASSAM TELECOM CIRCLE GUWAIIATI 781807 1
[ No. ASM/TR/Staff/0 l/)OOﬁ-2001/94. ‘ Dated at Guwahati the, 20. 12.2001. | : :’
TF] MO M | ,‘

In pursuance of BSNS, New Delhi letter No. 6 - 51 /2001 - SEA BSNIL dated
03.09.2001 Genernl Mansger (Kinance), office of the CGMT Guwahatl is pleased o
releane Sri Pradyot kumer Halder Sr. Accounts officer, N. Jakhimpur  under
TOM / Tezpur, with immedinte effect and to report to DGM (SEA) KTD, Kolkata .
vide Genéral Manager (Finance) KTD Kolkata letter No, ABY - 3016 /FA dated

o :
é"}\“ it fva‘( 01.11.2001. -
c ) e oonts offer office of the GM1' / Kamrup is posted to look after the

oot
work of Accounts officer N.Lakhimpur under TDM / Tezpur on deputation basig
titl further order. .
'Necessary charge repurl may be sent to all concerned.
.{/K.‘\ L

/ A \ - : - Gl

e / ' ' e (N

o /./ /,/ 7 Asstt.Chief Accounts Officer

P ' : Olo the CGMT / Guwahati, 7

s P
4 //
N Clopy to i+

01.  The Asstt, Dir. General (SEA), Sanchar-l}hawan
20 Ashuks Ruad, Now Delhi — 110001, '
02, ‘I'he General Manager ( Kinance) K.
03,  ‘The DGM (SEA) KD,
54.05. The GM / Kamrup / TDM Tezpur.
oo DIFA (Yo the GM/ Knmrupy - |
07.08. The AOA&Y) AO(TA} Clecle office _Gu“'ahu(i.
69.10. The perSmml fite of the officer / officer concerned. Sev e O 5”“.\/00\

11. The guard file. :
’ ' ARO . G T Kovnvwp-

; -
i T e
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& 1FAX No.011-3372070 {

%

Too
R_%hri Racoachandran,
po General Seerctary, |
All Tudia Accounts and Finance Service
Officers’ Association, _ ,
Sanclswr Bbawan, New Delhi, ‘ K !

1-1-2000 DPC of B
‘ |

-t —— ——

- - : . .
sub - Vligibilily list for _gomot_tm._x_‘go the grade of Accounin Officer against
ircle. | Y

!
i
'

Rel - QT No, 10-5/99-STA dated 11.11.99, | _
' ' I t
i : .
Dear Cruade, ' !

With relerenco to tho above cited DOT letter the eligibility list for prosotion 1o the grade
of Accounty Officer against 1-1-2000 DPC of Assam Telecom, Circle in furnished below for
your disposal pleaso, ' ; j s
Whether com];!cte CR is sent to DOT

St Slafl Name of the

Nu,  No. officer |

e 3925 Khagen Chandra Saikia Upto date CR sent .
130 88069 Bhaskar Doy - Upto date CR sent ;
164 &§110 Arunava Dutla Uptodale CR sent |

211 EBR178
211 8§18z
219 88187

!
Uptoldaic CR sent
Upto date CR sent
Uplo date CR sent,

Mrinal Kanti Bhatincharjee
Rasyan Kr Gogoi
Smt. Sipra Chanda

221 88189 Nishakar Roy Uplo d:itlc CR sent ' :
z v |
223 88191 Decpak Gupta Upto d:rglc CR sent

Uplo date CR sent ' : =
Upto ?izé-l,c CR sent |

230 83198
271 83248

Binil Chandra Saha(1F/GH)
Debeudra Chandra Sahania

280 88272 Sudhanoy Halder Upto irhiie CR sent l |

351 88358 ~ Bikash Baruah Upto :dﬂTle CR sent | : l 1

353 38360 Bipin Chandra Kalita Upto ‘;da;te CR sent :

402 dN411 Swapan Kurnar Chakraborty . Upto date CR sent ' '

549 88578 Bharat Chandea Deori (TR/GH) ~ Uptodate CRsent | RE

622 | 88691 Rudd Paticlel Upto dn;ic CR sent, | | l ”
|

625  BEGY4 Bishau Kumar Paut
6¥1  8E026 Golap Clundre Nails

Dated ol Quwahati | the 1* Dec., 1999.

Uplo dn;tc CR sent
- Upto daje CR wen |
| ' :
\}!J) “\\\;\‘Q') e l l
( S K Chakraborty ) . Lo
Arcle Seerelary, AL AFSOA | '.

‘// })// Assam Circle Branch i '
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GOVERNMENT OF INDIA }
DEPARTMENT OF TBLECOM SERVICRES
DFPFICE OF THE CHIEF GENERAL MAMAGER TIELECOM
A33AM TELECOM CIRCLEI!GUWAHATI-781|007.

BT B P A Pt e 49 i P T B 1D Y B S 0 B4 Ok A P 8 S Py i ta e oy B g P g g TG PN P N Pt S e e b g Py s Be

NO, &LE=-6,/40/DEwY /3000-0001/04

R T

DEA.05.05.2000,the Ganeral Mana
Telecomn,
asctt . Accounta

I AW AT U U1 N0 vr ol B o S LU W W WA T WY O S ST T B (3 A Gt Y 0 9 D ¢ IR S OO W0 B TR

Ofticer/Junior

Datod ot Guwahati}tho Jiot May
hnuNmuvmrnuD'nu~~~~~lolnm~0—~~'¥~.;IN~I'N~N~~M~~~~~~A:~~~~~~~~~—h-~~l~~~~-—-
In pureuance of TCHQ,New Delhl,Memo NO.10-8/9D~8RA

%or (Finance),0/0 Chief General Manager
dmpam  Clrcle,Guwahati is pleased to appoint the

Acoounta Officar of Indian

P s A e - g G e o by Wy oy A A g oy

2000.

tollowlng
PLT Ac~

counts and Finance Servica Gr.B. Gazetted/Gr.C. {Telecom Wing) {n tha

grede  of

hcaountsg

Otficer in the Indian PLT Aogoounts and

Pinanoca

Service,Gr.B,Carzetted (Tolwcom wing) on purely temporary and adhoo
baoias - in  -4ha BCole- cf -+ pay- of - | R6.7500~250~12000/~
with flmnediata ¢ffect or from tha date the officer actually ascures

Lhie whiazyy UL Lhe post

lator,

31.080. Nomes & Staff No.

————

PLving wwa e

o TV A N PN D I B Ot P P PN NP A N Al e A e A te e be A

- e

promotion to the grade of Accounts Officer on

Lo the offlce shown agalnest eacn,wnichever 1o

|
1

Prosont Pousting Puwting on prom/Trennsfer.,

R e e e e e e e e TR SRR S

£l. 9ri A.Dutta.(88110) LO(SBP)CO/GH AO(I/ﬁ—II),C.o.GH.
. (offg) . .
2. ,, Bhashkar Dey.(3R069) Ao(Cngp)(nfq) A.O. (Comp)O/0 GMT/8a viae
GMT/Kanrup Sri H.8inha Transferred
3. ), Deepsak Gupts.(88191) AG(Cash)(nfg) A.0.(CAsh)0/0 GHT/So.vice
4 TDM/Nagaon Sr{ M.R.Choudhury Tranatd.
4. ., M. K.Bhattncharjea AQ(CTSD/GRH) A.0.(Caah),0/0 TDM/Rongn.
§88178) (oftg) vice Jri J.Das transferd.
5, .. RK.Cogold,.(88182) AQ(Civil)(ofg) A.O.(Civil) CH.
_6. ,,. S.M.Haldar(88272) AO(8DP)(0fg) A.O.(Comp)0/O TDM/Tezpur
’ TDON/Nagaon . =
Fa v N HOY (BBAUY) AN (LORP)IU/V  ALUL (LORP)V/U TUM/BUNY .
’ GHT/Runrup
0. ,, D.C.B8ahurin. (08240) AAO(BCT) A.O0.(TA) £.0,/GH.vioo
, C.0./GH. Srill.Chakraborty tranefd.
0. ,, "~ Kelita,(00360) A0 (TRYO/N A0 (TR)N/OCKT Kamrupuinae
) GHT/Kamrup. 8ri K,N.Sharma pronoted.
1, Ritsearh Gawiie (00RO 2 Yot 2Ya¥a) AN (TR N N
GMT/Kanrup o
11 L., S K 0hakeaharty, AMa(meIC.Nn.ad. A.0.0/0 Px . Fngr.(Plant)
' (90411} . OH.vice @Gxi B.K.Das, prom.
12, Mra.S.Chakraborty. AAO (B1i1l8)}0/0. A.O.(TR)O/O GMT/Dibrugarh
(001.07) CHT/Dibrugarh viow €ri H.L.Bonapatl T£d
Thé terms and conditions regarding promotion are an
Laddoreme. 1 i
1. The appointment on adhoc basis is éurely on temporary
voarta e ' rould not thoerefdrd, hestow any claim to the officers o

reqular

bomlu wa Lo Lhw hilylive yrade aiid aleo seniority for prowmotion to the
orade af Aacounta Ofticar or to the hidgher
promotion.

arade on the bhasis of such -

contd,paga-2

e o patmeame S SRS S PN
B s e [ o DR

g T TR
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/ Co2, tne pay of the offlicers on' promotion to the grade of
' Accounts Officer will ba fixed under FR 22(1)(a)(1i)
°- . Thuw neads O 33A8 nay ensure that the ofticers on
promotion are relieved promptly on receipt of the station nf poxtinga
gity_yugwggggéﬁgmigr”Bubﬂtltupa ggwjoip”andjthb’broboss'6f”jéihihq and
Yelihvinq in complatad in Al reupact by 1.9.3000 and compllance
raportad to the Circle Office by ;178.;009?"poaitivaly,mentioning
detalls  of the offlvors vo joined or ralieved.Cases bayond 4.8.2000
may only be ontertained with the specitic approval of tha Directorato.

e bt P

4, Ho love wlhivulu e yrantea To tho officers after 1
baing relieved without prior permisaion from: the Directorate. ‘
5, Tho vlflcurs now promoted,in case they are officiat-

ing on local arrangement basis in the grade of A.0. ,rhomld ho rovertod
LU thelr substantive grade and bae promoted afresh in compliance with
this order.

ATY APPlrnave wmas. Premebed ahevae aaet Juda Fe Clag da

6.
new assaignmont not after 4.8.2000 unlees specific approval of Direc~
torute iw aocordod. :

7. In cuse any officer promoted on adhoc vacis failg
to  doin bv ¢,8.2000 and nlra fajle to obtaln opooifio approvel firum

the Telecom Directorate for late jolninq/relieving,it will be presuned
that the officor 16 not interocsteod fur adnoc’ promotion,and the orderas
in respesct of them ghall be deamed to have haan ~ancelloed automatioe]-
Ly witﬁout further communication.No such officer shall be gyiven local
officiating pramafinn to any highor poot further. ’

8. . TA/TP may be ragulited ag per the guidelines lgsued
vida boy ordar No. IN="1/00-LRA, At.10.11.20,N0.20-51/90~
JEA,dt.22.9.99 &na No.400-23/97~8TQ-I]1,dt.9.12.99.

9. Charge Raport may he ment to mll oonooerned inoluding
A.G, (3EA),Telecom Directorats.

- !
( A.K?iJellenq )

Asatt.cgnarql Manage (Adnan)
Copy to:- i
1, Avstt.Director GenaruléSBA'/Accounts Ofticar(SEA)
UBpLT. 0L ‘r'eiacom. (SEA Sec)Sanchar Bhewan, 20 Ashok
Road,New Delhi-110001., |
PLY 3 ﬂMTD,Kumrup/silahmr/bibrugarh. :
9-8, TODH, Tezpur/Nagaon/Jorhat/ Bongaigaon/ '
9-11. CAO, A.O.(TA),A.O.(A&P),C.O.ICuwahuti.
1e=2 3, P/ 0L Tne Orricers, |
24~-38, Cffticars Concerned. , i
36, D.E(CTS8D)GH. - i
J7-34. EX.Engr (C)AH/R¥ . BEngr . (R)CH.
3Y. Offica Coey.

WANVE S W e s

41.  Spare. o ,
‘ i | '
‘ ’k\\qu“ﬁm,~ . |
j

T —-

TR O v,

tymriemcmns

‘For Chief General Managor Telecon.
{

i

CIMMR AO/PLS -

S
S i

%

i

i
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The Chiof Goneral Mn nger,
Acsam Teleocm Circle, !
Uluhard, Uuuahﬁti-7. ]

—p——

] tne 25.02.00 2.

Prxver for review of my pramotion to
the pogt of Accnunta Off cor.

’

My eurlier reptenantatit?-dtd. FReN3, 1090,

Al ‘
Lo
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH 2%:2 GUWAHATI

Oche NO. 180 OF 2002
Shri Khagen Ch. Saikia.

ececeee AEElicanto

- VS-

Union of India & Ors.

ceecvee _'R_eseondénts.

In the matter of ¢

Written Statement submitted vy

the regpondents.

The humble respondents beg to submit the para-wise

written statement as follows ¢

1. That with regard to the statement made in p%
of the applilcation the respondents beg to state that the
findings of the D.P.C. in respect of the applicant has been
kept in sealed cover as prosecution for criminal charge is
pending Xapk against him in the special Court, Guwahati .
The procedure as laid down in G<O.I. DOPT OM No.
22011/4/91<8gtt (A ) dated 14.09.1992 has been correctly
followed in the instant casee The applicant will be con-

sidered for promotion on the basis of the outcome of the

. pending Court case as well as the departmental Disciplinary

Proceedings initiated on 19.02.2002.

A
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2. That with regard to paras 2, 3 and 4.1, of

the application the respondents beg to offer no comments.

3, That with regard to the statement made in paras
4.2 and 4.3, of the application the respondents beg to state
that the applicant entered the department as T.S.Clerk and
wes promoted t0 cadre of JAO weeoef. 13.05.91. He wag later
promoted to the cadre of AAO wee.fe 110,95, in the Indian

P & T Accounts and Finance Service, Group 'B‘.

While working as AAO, the applicant was promoted
on local adhoc officiating basis to the cadre of A0 for 180
days against short term wvacancy.

It may be noted such local officiating adhoc pro-
motion does not bestow on the <applicant any right for regular
absorption in the A 0. Cadre nor the period is counted towards
gseniority in the higher cadre.

These events show that the respondent department
has spontaneously extended the benefit of due promotion from
time to time till his conduct came under clout in 1998 wvhen

prosecution for criminal offence was initiated against him.

4. That with regard to the statement made in para
4.4, of the application the respondents beg to state that

by order dated 10.12.96 and 07.08.97 the applicant 's temporary
promotion to the cadre of JAO from 01.10.95 as mentioned in

para 4.2 and 4.3 above was regularized.

5. That with regard to the statement made in paras
4.4 & 446, of the application the respondents beg to state

that the applicant while holding the post of AAO on substantive
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besis was promoted by the concerned circle to officiate on
purely local adhoc basis as A«0. on different occasions for
small specified duration not exceeding 180 days. Such local
ofgiciatjng arrangement are made on local consideration under
the delegated power of the head of the circle without holding
any DEC.

Iocal adhoe officiating arrangements made by circle
does not confer any right for regular promotion to the cadre.
Such promotion is liable to ikZ be terminated at any time and
the adhoc promotees may be reverted to the substantive grade -
without any notice and without assigning any reason thereof.
It may be mentioned that the Telecom commission is the appro=~

priate appointing suthority for appointment in ghe grade of A.0.

6o That with regard to the statement made in para 4.7,
of the application the respondents beg to state that there

has been irregular payment of frauduient OTA billq amounting

to Rse 1,37,°435/~ « The induiry conducted by the CBI prima-~
facie r::;;i—s: that the applicent while working as JAO/AAO in

the office of TDE, Nagaon from 1993 to 1995, in an unholy nexus
with the cahier and another officisl of that office, have
prepared and process fake OTA bills and also faciliteted payment
of the fraud bills and ultimately consumed the amount by forgoing

the signature in the acquaintance Rollse.

7. On the basis of the CBI enduiry report and their
recommendations the member (Pinance ) Telecom Commission sanctioned

prosecution order against Shri K.C. Seikia vide 9-45/97-Vig.I

dated 07.12.97.

>
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The CeBel. framed charge -sheet against the applicant
on the basis of the evidences collected during investigation
and filed before the Court of the special judge Guushxit
Guwahati on 18.3.98. The case 1s still pending in the Court.

—

( Copies of the sanction order dated 07.12.97 and

¢harge sheet dated 19.03.98 are placed as Annexure~
1 and 2 respectively o

Following the above filing of charge sheet in the
Court for prosecution trial, the applicant attracted the
provision outline in the G.0.I. DOPT Oﬁ N0.22011-4/91-Bstt (A )
dated 14 .09.1992. Accordingly sealed cover procedure was
adopted by the DPC which meet in 2000 for the promotion to

the cadre of AO on all Indie basis.

8. That with regard to the statement made in para 4.8,

of the application the respondents beg to state that the

approve&/deparfmental promotion committee met on 1 0.04.2000
v

/ - =

to 9nsider the promotion to the grade of Accounts Officer.

/'l‘he DPC considered the cagse of all AAOg fallmg within the

zone of consideration including the present applicant . As

the CBI case explained in para 4.7 above was pending in the
Court for prosecution trial, the findings of DPC in respect

of the applicant has been kept in ssaled covere.

PR

The applicant has suppressed the fact of his

/0 ‘c"lco"/?.nvolvement in CBI case No. 15(a Y95 and the charge sheet

filed ¥ against him in the court in 1998.

On the basis of the recommendation of the DPC
held on 10.04.2000 the contempt appointment authority approved
the promotion of 369 JAO/AAO to the cadre of AO. Order to
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this effect wag ieéuec_l vide GOI, DOT OM No. 10-5/99-SEA

dated w_.' Persuant to that promotion order, the

CGMT, Assam (Respondent No.2 ) issued the follow up orders

in respect of 12 officers working in Assam Circle vide his
memo No. STES-6/10/Part 1/2000-2001/94 dated 21.05.2000 and
implemented the promotion. The fact- remains that the findings
of the DPC in respect of the applicant remained in sealed
cover and promotion order was not issued by the DOT. However,
one post of A0 have been kepf vacant for the applicant depen-
ding on the outcome of the court case and the findings of the

DPC regarding the saitability/fftness for promotion.

9. ' That with regard to the statement made in para 4.9,
of the application the respondenis beg to state that the
applicant is also involved in a CBI cage No. 19-1/97-SHG which
is looking into the purchase of the sub-standard materials by
different fields units of DOT. The CVC examined the OB‘I reporﬁ :
and found that there is material against the applicant for
-initiating departmental proceedings for his lapses. Accordingly,
the CVC advised the departmental authority t0 initiate RDA
againgt the applicant. The CGMT, Assam, as the Disciplinary
Authority as prescribed in Rule-11 of CCS(CCA ) Rules, has
applied his mind to the case keeping in mind the advice of

CVCe It is his considered opinion that the materials on

record suggest that the applicant by his wrongful action has
contributed to the loss suffered by the department and there

is sufficient materials against him to initiate a formal

departmental proceedings against hime.
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Accordingly the CGMI, issued a charge sheet under
Rule=-14 of CCS(CCA ) Rules vide No. Vig/Assam/Disc~xii1/42 dated
19.02.2002. The applicant has denied the charges vide his
representation, dated 26.03.2002. On consideration of the

representation it bas been decided to conduct an inquiry under

Rule~-14 and I.0¢. and P«O. has been appointed on 18.06.2002.
The Inquiry hes remained inconclusive.

The applicant has deliberately suppressed the above
cte
10. That with mgard‘to the statement made in para 4.10
of the application the respondents beg to state that the case
referred to by the applicant in para 410 is not clear as he
omitted to cite the case number. As already submitted in
foregoing para a charge-sheet was filed against the applicant
in the Court of Special Judge Guwzhati in 1998 and the same
is still pending. ¥hen thé promotion of the applicant came
up for congideration in 2000 ir the Court case was pending
againt him and the sealed cover procedure was correctly |

adopted in his case in term of QM dated 14.09.92.

11. That with mgarz regard to the statement mede in
para 4.11, of the application the respondents beg to state
that the case of the applicant was duly considered by the
DP.Ce in correct prospective and the findings has been kept
in sealed cover as the proscution for criminal charge was
pending in the court of lawe The case has remained pending
till the date of filing this reply. Moreover a departmental



ﬂ-
proceedings have been initiated against the spplicant on
a different charge by issuance of formal charge sheet on

2240302 and the induiry has remained inconclusivee.

The case of the applicant will be decided after
the court case as well as the Departmental proceedings
come to end. As a measure of abundant caution a post of
AO has been kept vacani to accommodate the applicant in
case he is exomened in both the cases and there is gtill

reason to give the benefit of restrospective promotion. .

Verificationeecosceee |
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YERIFICAZION
I, Shri ST’\&M/KM Chamdrea  Qap » Presently
working as ﬂSST‘[’; D frecfo rc del—éﬂm CL‘-?,O\@ » being 'duly

authorieed and competent to sign this verification, do herebdy
golemnly affirm and state that the statements made in para
/-t;"' { a9 ?'ﬁ |t are true to my knowledge and belie;’ and
those made in para / | being matter of records,
are true to my information derived therefrom and the rest

are my humble submission before this Hon'ble Pribunal. 1

have not suppressed any material fact.

And I sign this verification on this )& th day of
February, 2003.

&
Declarant .
&1a% 2w g7 :mmr (fafa 3
Aasmam Direciar Talzcom (Legsl)
prnwy, g81 AT sFaE TR,
Qo The CRiar Trravit Fas tor 'nlpcrm
S31£) aﬁ 17 ATAIEA ;..,,u 1
Jamnin Talac»m Circle, Guwan?



O.M.No.
IVVSH-ERILA d1.31.8.00
T720/63-Ealt.Ad1.22.12.64
22011/3/77.E0l1.A
B RIRX,

s 43099/1T0.EattA
TR IRKY :

Wy gLt

A9 230111200 Ea11.A

,;;-,3?(; d1.12.1.89 D
hir 32039/1191-Ea01,A
3;;;.’7.‘? 61.31.7.01,

v~ Casen of Gevemmant
5 f 0 Servanda (0 whom Besied '
7°34i Covar Procedure witl be

i appllcable wey
e Sppileadls, !

ey 3

by b

"’, Procedure 10 be lollowed -
~a- by OPC In reapact of

4¢y Government sstvanis
5’%?" under eloud,

i

@

;

g

e
fi ) .
Y]

Procadure by subsequent
i DPCO. ' '

* 5 Aetlon shar complallon of
+ dleciplinary vaoa/eriminal
* prososution

LN

L

R ITYE .8

[ R

BN Ty

R
oy ol foag

SN e
A

e T aw n e

oo
,'

" whom disciplinary /ooy
+ carefully, Governrme

Jbrought

Yoy, l'l“nif. i ol fndla
Minlistry of Personnel, Public Grisvancos and Pension
.. « Depastment of Personnol & Ttalnlng. | .

North Block, New Delhl - 110001

!
i

9

;e ' . Dated, the_ 14th Sept., 1992
o 2  OFFICE MEMORANDUM A S
- BibJaaii Premoifen of dovemment servants against whem discipinaryseourt proteedings are pending oi
' " whose Conduct is undor lnvestigation - Procedure and guidolines to be (olbmd.“ .

. NG
-The undersigned s directed to refer to Department of Personnel & Training OM No.22011/2/86-Est.(A)
dated 12th January, 1980 and stbsequent lnstructions lssued lrom time to time on the above subject and to say .

.that the procedure end (yuldelines to be {ollowed in the matier of promotion of Government servanis egains

1 praceedings sre pending or whase conduct is under investigation have been reviewed

nt have al1o noticed the judgement dated 27.08.1991 of the Supreme Coursin Union of

nkimman etc. (AIR 1991 SC 2010). As a result of the reviow and In supersession of all the
n tha subject (referved to In the margin), the pracedure to be followed In this w‘;a\q\t:ym the
authoritles concemed 1s laid down In the subsequent paras of this OM lor thakr guidenca.

{ 2. Atthe time of conslderation of the cases of Govemment servants for promotion, detalls of Government
ants In the conslideration zone for promotion {alling undar the lollowing categories should be speciically.

1o the notico of thé Deparimental Prometion Commites;= Ty

" Govemnmont servams under suspension; - '

) - Gavemment earvanta In respect of whom & cha
proceedings sre pending; and

India atc. vs. K.V. Ja
eariler Instructions o

rge sheel th been lssued and the d

lsciptlnary

T \ .~
+ Govemmoent urv‘lmchn‘spoctqfwhom prosecution for_s criminal d\;‘o Is pending. | \i )
2.1 ,Ths Departmantal Profiotion Commitles sha asnos's the sultabliity of the Governmant servants

coming within the purview of tha circumstances mentioned above alangwith other eligible candidatas without
taking Into consideration the disciplinary case/eriminal prosecution pending. ‘The assessmont of the DPC,
Including ‘Unfht for Promoticry, and the grading awarded by K wil be kept in & senled covar, The cover will be

suparscribed Findings regarding sultablitty for promotion to the grade/post of .................  In reapect of Shrd
sssescansed {name of the Governmant servant). Not to be opened till the
termination of |he disciplinaty caseseriminal prosecution agalnst  Shri

lnn“uuu“nnun"-uw-oon-nonubo«nmuunnn

lindings are contained In the edached se
saparately advised to (il the vacancy in th

The procsedings of the DPC need only contain the note The
aled cover. The authority competent to (Il the vacancy should be
¢ higher grade only in an officlating capacity whan the lindings of the_]
OPCin tespact of the suitabliity of a Governmant servant for his promotion are kept in A sealed cover.

722 The 'sams procedure outtined In para 2.1 above wil be followed by the subsequent Departmental
Promotion Committees convaned (il the disciplinaty case/criminal prosecution ayainst the Governmant
servant concamed Is cancluded. - - :

- . On the conglusinn of the disclplinary case/criminal prosecution which tesutts
sgainst the Gowi. servent, the sesled cover
completely exonerated, the due date
10 him in thae findings ket In the se

on the basls of such position. Th

in droppipg of allegations
of covers shall be opened. In case the Government servant ls
of his promotion will be dalarmined with reference io the position assigned
aled covericovers and with telerence 10 the date of promotlon of his next junlor’
_ ¢ Govemnmsnt servant may be promoted, ¥ necessary, by teverting the Juniot-
most officiaing person. He may be promoted notiopally with tefarencae to the dats of promotion of his Junior
However, whather the olficer ccncemed bo entltied to any antears of pay lor the period of notlonal promotion
preceding the data of axual promotion, ¥ 30 to what extent, will be decided by the appointing authority by
taking into consideration all the facts end circumalances of the disciplinary proceeding/criminal prosecution,'
Whate the authorlty denles srrears of salary of part of &, & will record s 1easons for doing s0. R is not posable
anticipate and enumerade exhaustively all the clrcumstances undar which such denlais of anears of salary or
part of  may become nscessary, However, there may be cases where the procsedings, whather discipénary or
criminal, are, for example delayed at the Instance of ths employee or the clearance In the disciplinary’
proceedings of acquittal In the criminat procesdings Is with bene(l of doubt of on socount of non-avallability of
svidance due 10 the acts atirbutable to the employes eic. These are only some of the circumstances where
such denlal can ba justified. - : ' '
© 3.1 Vany penalty Is knposed on the Government servant as a resut of
I8 found guilty in the crkninsl pros ecution sgainst him, the findings of the se
upon, Hla case for promotion ma
penalty impased on himn.
""3.2' i is also clarified thet In a case where disc

diclplinary rules, waming’ should not be lssued as a

the disicipbnary proceedings or f he
aled cover/covers shall no: be acted
y be considered by the next DPC In the normal course and having regard to the

tplinary procoedings have been held under the rolevant
1osull of such procoedings. W htis found, as a result of the

&!‘n"c'ﬂ"m. that soma blame antaches (o the Government servam, at least the penalty of ‘co!nsuu' should be
nposed. ) ' :

8ix Monthiy raview of 4. N I3 necossary 1o ensure thet the' disciplinary casercriminal prosecution ‘Insthuted agalnst any

_ “Besind Cover” casse Governmant servont Iy not unduly projonged and all etforts to finalise expediiously the proceedings should be

y [}M}alﬂon 30 that tha reed lor keeslng the case of a Government sorvant in a sealed cover is limiled to the batest

-\ }\\z(wl minimum, It has, therelore, been decided thal the appointing authotities concerned should review

, t /“e}b coTnprehens vely the c1ses of Sovernmem servants, whose suhabulity for promotion to a higher grade has been

' (00\ . V} 4 kestin a sealed rover on the xpiry of 8 months lrom the date cl convening the first Deparimental Promotlon

\ . \ 5 pt its lindings In the sealed cover. Such a review should be

s
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" done aubsequently also uvery six months. The review thould, inter ala, cover the progress made in lh'o
. disclplinary procssdings/eriming! prosecution and the further measures 1o be taken 1o expedite the'r
- completlon, + | - e, s

VU‘W .. B.lnsphectthe o!xmo&tﬁty teviaw refered 10 In pasa 4 above, there may be some Cases, where the
' disciplinasy case/ eriminel prosecution against the Govemmant servant is not concluded aven sherthe @
dtwoy’cmlmmthodmdu\omodhgthDPO.Mﬂehkgpnuﬂrdhgahmpodduncowmmom
servant (1 a sesled cover. nsuch a situation the appointing wﬁmﬂmnﬂmhmdﬁnmmmm -
] servart, provided he Is not under suspension, 10 consider the desirability of giving him ad-hoo promotion
I| keeping In view tha following aspectsy- ) ' '
s} Whether tha proindtion of the officer will be against public imtereat; . N NY
a o e -b) . Whathor tha charges arn ncnouqhtomuﬂwmhu-ddonwdrmmﬂon;
N eew € Whather thore ts sny fkelihood of the case coming to a conciualon n the near {uture; -
L PR d) Whathor the dealy bn the (inalisation of proceedings, departmental or b a court of law, is not directly or
© L T indirectly attributable to the Governmant servant concamed; and
.+ .« @) Whether there l; any lielihood of misuse of official posiion which the Government servant may
v, s 4., occupy sitor ad-hoc mmﬂon. wpudl may adversely sffect the conduct of the departmental
ST deaimlnllpml ot e .

" The iming ewthortty should niso consult the Central Buteau of Investigation and take thalr views lia

, ilfv':éf"' o "‘"‘;’,‘,f;“," :yw‘?\:.ggzw::unqmo de;;a"lytmomd ptoceedings of eriminad prosscution arose o of the investigstions conducted
‘WS 1 . ot e
. o T v .

,ff ‘ g 'b ;o . 81 Incasethe oppainting authocty comes o & conclusion that R would not be against the public Interest to

o . allow ad-hoc promation ta the Govetnment servant, his case should be placed batory the next DPG held In the

" 'normsl course aftar the explry of the two year period to decide whaether the officer is sultable for promotion on

f',:m,,,'. s L _,_n._;;,,ﬁ, ;" ad-hoe basls. Wheta the Government servant is considered for ad-hoc promotion, the Departmental
¥ Ghtp te o o 0 Promotlon Commitee should mpke Ra assessmant on the basls of the totality of the individual's record of
Eiare o ok 7Y gerylen withaut taking Into account the panding disciplinary case/criminal prosecution sgainst him.
R . e )e . . .

) ,a:.» " 5.2 Aer a declaion i taken to promate a Governmant servant on an ag-hoc basis, an order of promotion
.+, may be lssued making R clear In the order Rself that:~ '

). the promation ia baing made on purely ad-hoc basis and the ad-hoc promotion will not confer any right
{or regular prometion; and .
W)  the promotion shall be ~untl further orders®. h shiould also be indicated in the ordars that the
v . . Gavermnment reserve the right 10 cancel the ad-hoc promotion and revert &t anty time the Government
o * servant to the post (tom which he was promoted. — N i
T ; . 8.3 Nthe Goverrviant servant toncemed ls acquitted in the criminal prosocution on the merits of the case
e o or Is fully exonerated i the departmental proce edings, the ad-hoc promotion alrsady made may be conlfirmed
CBreger o el and the promotion trested as  regular cne from the dxia of the ad-hoc promotion with all attendant benafita. In
A "+ case the Govemnment sarvant could have normally got his regular promotion from a dats prior 1o the date of his
. . * ad-hoe promotian with relorencs to his placament In the DPC proceedings kept in the sealed cover(s) and the
e et actual data of promotion of the porson ranked Immediately junior to him by the same DPO, he would aiso be
s Cedw L gliowed his due senbority and beneiRt of notional promotion as envisaged |n para 3 above.
. oo , 5.4 the Govemment servard ks not acquited on merits in the criminal prosecution but pursly on technical
! . grounds and Govatnment ‘slther proposes 10 take up the madter to a higher court or to proceed against him
“depanimentally or H the Govemment servant is not exonetsted In the deparimental proceedings, the ad-hoc
i ; ~i1 promation granted W him should be brought to an end. ‘
' Sosied cover prossdurs 6, The procedure outlined In the preceding paras should also be followed In considering the clalm for
7 fog gonfirmatiens, ©+ ""'¢ confirmation of an officer under suspentlon, sto. A permanent vacangy should be reserved lor such an officer
e " when his case s placod In sealed cover by the DPO. ‘

" Sested cover procedure - 7, AGovemment servant, who ks recommended lor promotion by the DopérﬁnuM Promotion Committes
spplicable to officers

 o—ing M“M.m” but ln whose case sty of the circumstances mentioned in para 2 above arise alier the tecommendations of the
. mm.uopquunp'f DPO are received tut before he ls actually promoted, will be conaidered as I his case hod been placed In & sealed

Lt

i

7 peometion . covet by the OPC, He shaft not be promoted untl he is completely exonersted of the chayges agalst him and the
, T e h provisions contained In this OM wil be spplicable in his case also. .
' oo 8. In so far as tha parsonnal sarving b the indlan Augh and Accounts Dopartment.are concomed, these
.. . lnstructians have been tsiued after consulation with the Comptrotibr and Auditor General of Indla,

gl
. ~ (M.S. BAL)
. a DIRECTOR
" To ‘ )

e All Ministriag and De : maents of the Govemment of indla with usual number of spare coples.
.. No.22011/4/31.Esty{A) Datad tho 14th Sept, 1992

Copy lorwarded for information to:- '
1. Central Vijllarroe Commission, New Dethl, 2. Contral Dureau ¢f Investigation, Naw Daihl,
¢ 3. Unlon Publia Service Commingion, New Delht 4, Comptrolier and Audhor General, New Dolhl.

€. President's SecratarialVice-President's Secretariatiok Sabha SectetaiisVRajya Sabha Secretariat
and Prime Ministars Office.

8. Chlel Secrelarien of Al Siated Tind Unlon Terrttories. o
7. Al Officers and Administrative 6 ections In the Ministry of Parsonnel, Public Grievances and Pensions  ar

Minlsiry of Home Allulre, —hplL—
(M.8. BALI)
v : DIRECTOR

[}
|
l ' ' :,-;:‘L 9. Hindl version wil foflow. ’
|
i
(]
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v GOVERNMENT OF INDIA
MINISTRY OF COMMUNICATIONS
DEPARTMENT OF TELECOMMUNICATIONS

WEST BLOCK NO.1, WING-2,
GROUND FLOOR, R.K.PURAM,
EVW DELHI-11 6

SANCTION ORDER

Hharoal, it is alleged that whilo 8hri Khagen Chandra
VSALkia posted and functioning as Junior Accounts Officer/
Assistant Accounts Officer (JAO/AAO) in the office of the
Telecom. District Engi.neez, Nagaon, Assam, now ao(cash), 0O/0
the rnn, Imphal entered into a criminal conspiracy with
Bhri Monoranjan Nath, the then Senior Accountant and
8hri Durllabh Chandrxa Das, the then bill clerk both posted
under TIDE, Nagaon and in pursurance thereof they committed
the offence of cheating, forgery, criminal misconduct etc.
The detailed facts are as unders-

24 It s alleged that Shri Durllabh Chandra Das, Bill
Clerk during October, 1993 to March, 1995 has prepared false
over time bills to the tune of &.1,37,435/- against 23
persons woxking in the office of the TDE, Nagaon and SDO(T)
dagaon. The persons against whom the OTA amounts are claimed
- did not pexform over time duty. Shri D.C. Das prepared the
OT bills and acquittance rolls. During the payment of genuine-
OT bills thi Das included certain amounts with the genuine
s ~ OTA amounts in the bills and sent for pre-checking to the
v L 'aocounts section ultimately for sanction from TDE, Nagaon.
', ‘ Shri Das also prepared acquittance rolls and showed the
(g Smlt/A f?]}\ﬁ A smounts against soms selected persons from the
o6y (faw ) ¢4 uQF 1R Rfthe TDE, Nagaon and SDO(T), Nagaon.

Membey (Fin. & Bucretery 1o the
OveHINIvLIL vl 1had 8

IF AT f4wg,.i% fasan 48 alleged that Shri Khagen Chandra S8aikia during
Daptt, of Teleco w‘wo thi
t ériod from October, 1993 to March, 1995 posted and |
. functioning as JAO/AAO under TDB, Nagaon. Shri Khagen Chandra
Saikia conspired with Shri Monoranjan Nath the then Sr.

Accountant did not check the OTA bills and acquittance xplls

Contd...
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though it was there prime duty to check 100% in accounts
matters before sending to next higher authority for sanation.
He facilitated to commit the fraud by putting his signatures
;‘;«f%~on the rubber stamped seal impression “Pre-checked” .on tho
: - body of the OTA bills and acquittance roll. The TDE, Nagaon
1. I on the basis of his certificate “P:o-chockad‘ -anctioned
| . the amounts showed in the conpilation: OTA'bills and
5"cequ1ttance xolls and ultimately ozdored for payment.

- Shri D.C. Das bill clerk received the defrauded amounts
 £rom .the Cashiers Shri Mohan Chandra Deori and Shri Rudra
‘ Singh Deka worked under O/o the TDE, Nagaon and SDO(T),
;1 Nagaon by forging the signatures in acquittance rolls and

: ' dist:ibuted the 11l gotten money among them. It is alleged
that Shri Khagen Chandra Saikia facilitated to commit the
fraud of #s.1,37,435/~ in respect of payment of OTA on ten .
different dates are as unders-

-

T 213

SL. Date of Payment ' Amount of false

P “ . ROe

' L d

Momber (F.n.) & Secie:zr
. Goveriniunt uihra 8

R T, 4z faeay
Oeptt. of Talocym..Wr Delhi

| i. 15.10.1993 Rs. 4.918/-
2. 10.01.1994 s 2,563/~ -
v 3. 2‘00201994 3012.134/’
o 4. 29.03.1994 Rse 7'474/-
Se 13.05.1994 RB.13,587/=
6. 08.08.1994 ke 20,563/~
7 01.10.1994 8.19,832/=-
) o - .05.01.1995 kh16091a/—
9. 09001.1995 b._9,222/-'-
. /u 100 29.0301995 B.30.22i/~ .
: (R0 ¥aT2/A." FRASAD) |
BRET (149 Q1 ul'99 903 gLa Total =

B.1,37,435/~-

Whereas, the aforesaid acts of Shri xhagen Chandra
Baikia constitute offences punilhablo U/s 120B, 420 IPC
and S8ec. 13(2) r/w 13(1)(d) of PC Act, 1988.

5. And whereas, I, Akhileshwar Prasad, Membex(Finance),
Telecom. Commission, competent to remove Shri Khagen Chandra
8aikia from sexvice, on careful examination of facts,
circumstances, evidences and materials produced before me

Contd...
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e brief fact of thé
{ dcmm as*alleged 1s that while
~\EBE,08.00F | {4]Sri. Durllabh Ch.Das,TAC posto..
L CeEiEE ‘{egtlend functioning as bil)l Clerk
~\S € QL. R B, }|in the 0/0 the Talecom Distric'.
o180l 1 Engineer(TDE),Nngaon,Assam
. *v : 1 ; entered into a ¢riminal’ conspi. -
s\SsKer o : racy with 8/sri.Mohan Ch.Deuri.
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glmiscondict etc, _—
It 13 alley:d that sri.
rllabh Ch.Das, bi1l clerk
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©'Maren 4995 huu prepared
falge’overtime bills to the _
tune of w, 1,37,435/=. against
23! persona working in the.offir .
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R A e e R ! ingaon.. The persons against
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éncl,uded certain amounts with
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J axbtﬁunta against some selected persons £rom the office Q e 'I‘Dg: and soo(T)-NﬂgaOns e
Itiis allaged that Srd.Kkhagen Ch,Salkia during the period from 0ct,1993 to March,1995 posted i tunctiontr - f
as JAQ/AAO under TDE, Nagaon. Sri.Saikia conspired with Sri.Durllabh Ch.Das and Sri.Manoranjen ' “h, th ‘h
Sr.Acqountant did not check the OTA bills and acquittance rolls though it was their prime duty ! cnmk PR
in accounts matters before sending to next higher authority for sanctign. He facilitated to comm t o RStran !
by putting his signatures on the rubber stamped seal impresseion " pre=Checked" on the body of Ui m‘A ills
and acquittange rolls. Tha TDE, Nagaon on the basis 0f his certificates " Pre-Checked" sanctione:! the /umount
showed in the®compilation~OTA bills*and acquittance 'rolls and ultimately ordered for payment. £):.Durilabh
+CheDas bill -Clerk received the defrauded- -amounts from the Cashlier -SrisMohan Ch.péuri and Sri.Rud a Singh Dek
_.1worked under office of the TDE, Nagaon and Sho(T),’ Nagaon% forging the signatures in acquittunce rolls and
# diltrtbuf.od the ill~gotten. money amoung.them. It.1is alleged that Sri.Khagen'Ch.Salkia facilitated to commit
't.h :"qu» of Rie 1, 37‘,435/- in roapooc of paymont‘agf. WA ©on ten Af gou,nh' dacoa a3 undore
B 4" i n| Yo AR “ 'h . \ E ;vw[nh]- o v," VETTEREI tn Lo ':“"“)”*:‘ Il," .
T, 'f S1,"No. ', w» rpate of Eamem: Amount of false O.r.o\.
i _' ‘ e Al T . ' . w Hu‘ skt ! !
. "Fg‘,,,, \"‘,;';15/10/93 B ‘ R
: ”" h "'0/01/94 ' \.Lm o .;“ ._‘ L
S T ey fmw 5l (i
< beo I ’b129/0?/94“ . RETIRIIFN VR 17 SRS PN . 1”' 7'414/“
Jls‘wg?f‘lj wl i43/05/9426: 1 : cdubl f.13, 537/”115\%0“ — O\ ¢ aee/l‘]
RPN &7 e blia gl et VU e -
0 /05/94 ‘.u ! : ; K,20,563/~ -
('.Isf;qt . ek l?ln: TR H . - ° » .y £ W\Q O, .
31y ‘i‘uo«,[o’l 01/10/94 al 1; : : S Re19,832/- % V\,S *’\ ﬂn,.l.;/? Cb’ ' v
W .nospm DIt ] o : ! 4 . - .
!m?d%,% f1 i ly o .5/01/?ér)9 ahes . o : B.16,918/~ ,O,Y p*'(/vv“— COW ’9’ (QN L -
DSBS 50K, 09/01/950 wart | | o ome 9,222/~ ], P N Cotv
)\0 84 AL xold o~ ook ( P .
)xl.,pu.q h:b(ﬂ 29/03/9s.m 4.“ L R8,30,224/~ (" 2 e I’W% ';,9@2,"0\/"“5
i 1 O\ nl o, bll.u P : ' - - 5 '
od.u,s A6 ALLoA Lo 110 : \Totali=k,1,37,435/ o %/‘ Cg nnnllog o > o
O &
1;\;0 g}l 1!'.9 il;e"inveatigauon ) prima fac.te case U/S 120B,420,464, 471 477A of IPC and Sec.13(2) r/w 13(1) (a) -
P. Aszh ot _PB ,{.9 worl.]. eat.abliahod agunat. the u.td suapect, ¢ Na~C) W‘ﬂC\ LA, .
')‘1;’;" \:haro.foro.aant him'to face trial in the court of law under tha, sald sections of law.
'md otner ‘accusged’ namely /Srl.nunlobh Ch.Das,S/0 Lt.Sara Kanta Das, Mohan Cn.Deurl, S/0 Lt.t'+esh Ch.Deu:
‘Singh’ Deak.s/o Lt.Ganga Ram Deka’ and Manoranjan Nath,5/0 Ly..aogon Ch.Nath nave already bn'n sent then
o 25!0 trial’in‘the court"'ide charge sheet No,.34. dtd.17/l2/96 in the same F.I.R. Nos RG.15(A}/ -5=-531G dta.
416 0p /95 Mrhe | ‘witnesses’ and documents asiper: 115, nolosed will prove the case. Tne accused 15 n:t arrested
dur".‘lng 1nveet1gat+y ne’ “ A i o Lo : ‘”I gy
; t¥is therefore,prayed that process may kindly be issued to ensure his attendance in the Hon'L'le Court al:
) LtmmthenLaccuaed persons menr.ioned in. Charge Sheat No,34 dtd.11/12/96 in F.I.R No. RCe15(A)/95.5HG dtd.
‘>15/m5/.95.1 GG G et
J.Pmsecution sanction: order given by competent: authority against' Sri.khagen Salkia is enclosed !-erewith,
bk«muontall oral or/and. dcx‘mne\ntary evldence if any found may be allowed to be adduced.
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